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MESSAGES FROM THE LOK SABHA 

(I) The        Constitution        
(Thirtyfourth 

Amendment)  BUI,   1974. 

(II) The Essential Commodities (Amend 
ment) BUI,  1974. 

SECRETARY-GENERAL:   Sir,  I  have to i  
to the House the following messages received 
from the Lok Sabha, signed by the Secretary-
General  of  the  Lok  Sabha:-— 

(I) "In accordance with 
the provisions of Rule 96 of the Rules of 
Procedure and Conduct of Buniness in Lok 
Sabha, I am directed to enclose herewith the 
Constitution. Thirty-fourth (Amendment) 
Bill, 1974, which has been passed by Lok 
Sabha at its sitting held on the 26tli August, 
1974, in accordance with the provisions of 
article 368 of the Constitution of  India. 

(") "In accordance with 
the provisions of Rule 120 of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha, I am directed to inform you that Lok 
Sabha, Lit its sitting held on the 26th 
August, 1974, agreed without any 
amendment to the Essential Commodities 
(Amendment) Bill, 1974, which was passed 
by Rajya Sabha at its sitting held on the 
29th July, 1974." 

Sir, I lav a copy of the Constitution (Thirty-
fourth Amendment) Bill on the Table. 

MR. DEPUTY CHAIRMAN: The House 
stands  adjourned  till  2.30  P.M. 

The House then adjourned for 
lunch at fifty-five minutes past one 
of the clock. 

The House reassembled after lunch at 
thirtyfour minutes past two of the clock, MR.  
DEPUTY CHAIRMAN  in  the Chair. 

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE COM-
PANIES (TEMPORARY RESTRIC-

TIONS ON DIVIDENDS) ORDINANCE, 
1974, (NO. 7 of 1974) AND THE 
COMPANIES (TEMPORARY 

RESTRICTIONS ON DIVIDENDS) 
AMENDMENT ORDINANCE, 1974 (NO.   

9  of   1974). 

II. THE COMPANIES (TEMPORARY 
RESTRICTIONS ON DIVIDENDS) 

BILL,  1974. 

MR.   DEPUTY   CHAIRMAN:   We   shall 
now   take   up   the  statutory   Resolution. 

 

SHRI NIREN GHOSH (West Bengal) : Sir, 
on a point of order. There is a case before the 
Supreme Court regarding the constitutional 
validity of these Ordinances imposing 
restrictions on dividends and restrictions on 
incomes. A rule nisi has been issued, though 
nut absolute. The Union of India has been 
asked to show reasons. Since it is before the 
Supreme Court since the constitutional 
validity is in question, won't it be a futile 
exercise on our part to debate it? Suppose the 
Supreme Court ultimately holds that it is 
unconstitutional then the entire proceedings 
will become invalid. 

MR. DEPUTY CHAIRMAN: 1 here is no 
point of order. Yes, Mr. Prakash Vir Shastri. 
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Sir, an Ordinance was promulgated on the 6th 
July, 1974 for curbing the distribution of   
dividend       in   excess   of   the   following 
limits: 

(i) one-third of the net profits of the company, 
or 

(ii) an amount required to pay 12 per 
cent'dividend on the face value of the equity 
shares of the company and dividend payable on 
its preference shares, whichever is lower. 

This Bill will replace the said Ordinance as 
amended by a second Ordinance issued on 15th 
July, 1974. As hon. Members are aware the 
Dividend Restriction Ordinance was a part of the 
package of anti-inflationary measures initiated by 
the Government. The House will appreciate that 
at a time when we are immobilising 50 per cent 
of additional dearness allowance and the incre-
mental wages and salaries, equity demands that 
we should also impose some restrictions on 
consumption of higher income groups. The Bill 
now before the House is an attempt to curb 
current consumption out of dividends income. 
This curb on distribution of profits by way of 
dividends is in conformity with the principal 
objectives of the anti-inflationary measures 
initiated by the Government viz., to break the 
vicious circle of money income chasing prices, to 
promote savings and to check the expansion of 
money supply. As a result of the curb on 
dividends envisaged in the Bill, the internal 
resources of companies will be increased bv 
about Rs. 140 crores in two years which is quite a 
substantial amount. This amount would 
otherwise have been distributed and bulk of 
which would have gone in current consumption. 
These additional internal resources which will be 
generated by the companies will now be 
available for productive investment by the 
companies in their modernisation, expansion   
and   diversification   programmes. 

As this House is aware, in the past a large 
number of companies had suffered for want of 
adequate internal resources to modernise their 
plant and machinery and/ or to finance their 
increased working capital requirements. With the 
increased internal resources in the hands of 
companies, the position will ease and the demand 
for additional resources from the term lending 

THE DEPUTY MINISTER IN THE 
MINISTRY OF. FINANCE (SHRIMATI 
SUSHILA ROHATGI): Sir, with your per-
mission' I move— 

' "That the Bill to provide, in the 
interests of national economic 
development, for temporary restrictions 
on the power of certain companies to 
declare dividends out of profits and for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
taken into consideration." 



 

institutions or from banks will also be 
reduced. I have no doubt that with the proper 
utilisation of these additional resources the 
profitability of these companies should show 
an improvement in the long run. 

U'iih regard to the new issues, I would like 
to mention that the investors in the corporate 
sector should not find this Bill as coming in 
the way of their investment as even under 
normal conditions hardly any return is 
expected from new issues in the first few 
years. In respect of the existing companies, 
the curb on dividends should increase the 
retained profits and thereby enhance the net 
worth of the companies. I do not think this 
Bill will act  as  a  disincentive   to  capital  
formation. 

So far as the important clauses of the Bill 
are concerned, the lion. Members are aware 
this Bill applies to companies in which public 
are substantially interested. It does not apply 
to the statutory corporation established by or 
under a Central or State Act as in their case 
the dividend income mostly comes to the 
Exchequer and does not go for consumer 
spending. It also does not apply to the co-
operative societies. 

If the dividends are paid in excess of the 
specified limits, the excess amounts shall 
either be recovered or adjusted against the 
dividend payable for next financial year. 

Clause 4 of the Bill prohibits for a period of 
two years the declaration or payment ol 
dividends for any financial year in excess of 
the distributable profits as defined in the Bill. 
However, a provision has been made in the 
Bill that if the dividends have been declared 
and paid to one section of the shareholders of 
a company before 6th July but not paid to 
another section of the shareholders of the 
same company, this clause will not apply. 

Clause 7 of the Bill, inter alia, restricts 
loans to the shareholders. However, the 
Nidhis and Mutual Benefit Societies covered 
by section 620A of the Companies Act have 
been exempted from this clause as their main 
object is to grant loans to the shareholders and 
not to anyone else. Power has been also taken 
to remove the genuine hardship, if any, faced 
by the employees shareholders so as  to 
ensure that they are 

not denied the same facilities of loans and 
advances from their employers which are 
admissible to other employees. Proper 
guidelines for the administration of this 
section will be drawn according to which this 
power will be exercised. 

Sir, the present Bill is intended for a limited 
period to promote savings in the corporate 
sector. Otherwise the profits would have been 
distributed by way of dividends and added a 
certain pressure to the consumption and this 
Bill should be judged only from that point of 
view. 

I request the House to unanimously accept 
the Bill as passed by the Lok Sabha. 

SHRI DEORAO PATIL (Maharashtra): I  
just  want  some  information . . . 

MR. DEPUTY CHAIRMAN: No infor-
mation at this stage. That is not the procedure. 
You cannot get up and ask for information as 
and when you like. If you want to participate 
in the discussion, that you can do. 

/'he   questions   were   proposed. 

3 P.M. 

SHRI SANAT KUMAR RAHA (West 
Bengal): Sir, we are discussing the Com-
panies (Temporary Restrictions on Dividends) 
Bill, 1974. Whenever a Bill comes before the 
House, the Government, to defend 
themselves, say that it has to be viewed only 
from the particular angle of inflation. Thus 
the Government always escapes from their 
real responsibility to face the crisis in its 
totality in the country which we are fating 
today. 

The Government says that this Bill is one of 
the attempts to check money supply. They say 
similar attempts will be there. They have said 
that this Bill will resist inflation and price rise. 
What do we see from Bulletin after Bulletin 
issued by the Reserve Bank of India? From 
their Bulletin of July 8th, we find that the 
money supply has risen by 14 per cent when 
the whole-sale price rise was by 28.4 per cent. 
Therefore, it can be said that price rise is 
moving faster than money supply. This is a 
matter to be studied when all along you say 
that money supply is the main cause for 
inflation, inflation is there. Certain degree of 
price rise can also be due 
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[Shri Sanat Kumar Raha] to inflation. But 
by this kind of immobilisation Of money and 
mobilisation of resources, you are depriving 
the working class of their wages. You are 
depriving the widows and other poor sections 
of shareholders of their dividend. This is the 
way how the Government is proceeding when 
our country is in utter distress and when the 
country is facing galloping distress due to 
fiscal and economic policies. A social and 
economic and political crisis is engulfing us. 
But this Government which always professes 
socialism is not so socialistic in their 
performance. By performance they are 
proceeding towards capitalism and that too in 
the name of mixed economy. This way we 
cannot solve the problem. 

Secondly,   Government   always   says   that 
they  are doing all  these things against the 
moneyed people,  against zamiudars, against 
monopolists   and      against   land      owners. 
But  we  see  that  there  is co-existence  bet-
ween   this   antimonopolist  Government   and 
monopolists.    The time has come when the 
Government  should do  something seriously 
instead  of  bringing  forward   this  piecemeal 
legislation.     Government  should   not  be  a 
prisoner of indecisions.     They  should  take 
certain   hard   and   harsh   decisions   against 
the   monopolist   classes.    Government   says 
that  they  are  checking money  supply.   But 
from the report I see that upto July Rs. 711 
cores more of money supply has been created  
than  last year.     How can we check it? You   
are   mobilising   resources   at   the   cost of 
the poor people's pocket.     You  are not 
touching   those   classes   who   can   give   
you sufficient   money.     You  do  not   touch   
tax evaders.     In  the  name of mixed 
economy, you   are   going   along   the   
capitalist   path. They cannot touch these 
people.   Therefore, they   are   coming   
forward   with   this   kind of piecemeal 
legislation  for mobilisation  of resources   and   
immobilisation   of  dividends to  check   
inflation.      This  is  a   weak   and coward 
step.     This is not  the way to face the   crisis.      
They   should   face   it   like   a Government   
which   believes   in   democracy and 
socialism. 

I want to know who earns dividends and 
where these dividends are going to be 
remitted to from this land. Todav from 
questions I find that seven foreign companies, 
Britannia Biscuits, Ciba India Limited,   
Colgate,   Palmolive,   Glaxo   Labora- 

tories,   Indian   Tobacco       and   Hindustan 
Lever, within  two years,  1972-73 and  1973-
74,  have sent nearly  Rs.  5  crores as dividend 
etc.    There are so many other companies  like   
this.     I   have  got  a  report  of the Company  
Affairs,  annual  report of the Company   Affairs   
Department.      There  arc 890   Government       
companies;    there   are 34,483  non-
Government  companies  and   the number of 
foreign companies is 538.   If only fore or six 
foreign companies can send Rs. 5 i tores   within    
two   years,   all    the   foreign companies   put   
together,   how   much   total amount   thev   arc   
sending   out,   I   do   not know.     Can   vou   
touch   this  amount?   No, you   cannot.       You   
will   say   foreign   eolla boration    agreements   
are   there.       In    the grab   of   foreign    
collaboration    agreements iliev are looting our 
country, exploiting out country,   these   multi-
national   collaborators, neo-colonial 
collaborators.    And the Government is going 
along their way when we are being   fleeced   
here.      While  it   is   allowing foreign 
companies to send crores and crores of rupees 
abroad,  the Government  is  fleet -ing  its own   
people  our own  earned  wage, which   we   can   
legitimately   claim   for   our legitimate   bare   
existence.       Let   us   come to   private    
limited    companies    or    public limited   
companies.      Government      public limited   
companies   are      126,   non-Government   
public   limited   companies  6,750   and private  
limited  companies  are  27,615.   Out of   these   
thousands  and  thousands  of  companies how 
many are paying dividends more than 12 per 
cent and how many are at all paying dividends?  
My figure is 74 per cent of dividends are paid 
by 300 companies in Ind i a .       Those   paying   
more   than   12   per cent, of these 300 
companies, only 200 companies are  very  big 
and  they  work  under the  network  of 
monopoly.     They  will  not be affected at all,  
as my previous speaker, Shastriji,   pointed   
out;   they   will   not   be crippled   at   all.      
They   will   cripple   only poorer   sections  of  
shareholders.      We  can generally say dividend 
earners are an affluent class, but not all; some 
people are there who are not affluent.    What 
are you doing for these people? How do you 
protect them? The   second   thing   is   from   
the   report   of the  Lok  Sabha   Committee  I  
find  that  for 200 companies dividend accrued 
to Rs. 200 crores   in   two   years,   over   which   
Government has no  control.     Government has  
no control  over  utilisation  of this  money.     I 
read   from   a   synopsis      of   the   Minister's 
speech;   we can earn  this year out  of this 
dividend   mobilisation   Rs.   60   to   Rs.   70 
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crores, i.e. Rs. 140 to Rs. 150 crores in two 
years. And this amount will be handled by 
these big company people, these company 
shareholders, Tatas, Birlas, Bajorias etc. 
against whom hundreds of eases are 
pending. Against more than 500 companies 
there are prosecutions pending. Still you 
are getting nothing out of your raids on 
these companies. You hardly get Rs. 1 
crore or Rs. 2 crores while Rs 14,000 crores 
of black money, parallel economy, is runn-
ing in the country in front of your eyes. 
This is the real issue. Therefore, by this sort 
of legislations Government cannot tackle 
the danger in a real way. 

If   the   Government   really   wants   to   be 
anti-monopolist,   anti-capitalist,  if the  
Government   really   wants   resources,   
then   the Government   should   not   touch   
the   wage-earners,   thc\   should  not  touch  
these  weak shareholders.    They should 
touch the very root of the  black-market,  the 
very root of super-profiteering.       And   if   
that   can   be done,  then  I shall welcome 
the Bill.    This piecemeal   legislation   is   
of   no   use.       At least,  people have no  
faith  in  the Go\ eminent   by   tin's   way,   
the   Government   can check    inflation    
and    price    rise.       Now, there is Clause  
7.  I  think,  this subsection clause will  be 
misused,  and in  a sectarian way it will be 
used.    The Party guidelines may be there.    
But this will give scope for corruption.     
What  guarantee  is  there  will be  no  
corrupt  practice.     And Sir,   Rs.  200 
crores   will   be   handled   by   the   big   
company   shareholders?   How  will   the   
Government   control    that    money    and   
see   that the  money  will rfot be otherwise  
misused? You say that  they will not be 
getting any other   loans   from   the   banks.      
And   vou cannot debar  them from  taking  
short-terra advances from the nationalized 
banks. They will enjoy Rs. 200 crores in a 
year or two. In   addition,    they   will   
enjoy   more   than Rs.  500 crores from the 
nationalised  banks also.      You   are   
enhancing   the   profit,   the prestige  and   
the  potentiality of the  monopolists.     Sir,   
I  think   it   is  high   time  the Government  
take  the  reality  seriously  into account.     
The  reality  is   this:   More   than 70  per 
cent of the population is below or near   
poverty   line.      It   should   be   saved. 
How? I think, there is only one course and 
there    is    no    other    alternative.    It    is 
a question    of    politics;    it    is    a    
question of economics, it is a question of 
class politics.    If you don't understand the 
psychology of exploited and exploiter, if vou 
don'i 

see difference in the rich and the poor and if 
you put all of them together and at a par, how 
can you mobilize resources? So you said, ''We 
shall mobilize resources through wage breeze 
and D.A. freeze." The Ordinance of wage 
freeze is there. What right have you got to 
freeze them? This is against the Constitution. 
You have got no right. There is a case in the 
Supreme Court. Still, you are doggedly 
moving to freeze the wage, the hard-earned 
wage, the heard-eamed money. They cannot 
even make their both ends meet. And, Sir, 
when our money income raises by 198 per 
cent, we see that our real income raises only 
by 44 per cent. We cannot cope up with the 
situation. The price rise is moving faster than 
the money rise. So, I would urge upon the 
Government as they profess that they are for 
socialism and tlicv are anti-monopolist and 
anti-capitalist, and that if it be so, they should 
come into the field without hesitation and say 
that thev are going to mobilize Rs. 880 crores 
from the big business people and not from the 
poor. The D. A. and the wage should not be 
freezed. There should be no call of sacrifice 
from the poor people. It should come from the 
monopolists first. It is high time the 
Government declared that all monopoly 
houses shall be nationalised. I would urge 
upon the Government to try its utmost to 
unearth black money and have stringent 
legislation for the culprits so that these shall be 
covered under the MISA or the DIR. 

Sir, I again urge upon this Government that 
if they cannot produce larger quantity of mass 
consumption goods and if they cannot produce 
larger quantity of commodities for essential 
consumption, then this price rise and inflation 
cannot he checked. This is the only criterion 
on which they will be judged and it will be 
found out whether they are moving correctly 
or not. Sir, I would like to say one thing more. 
If only they can produce more and distribute 
equitably then only they can fix the price, 
otherwise not. Let them demonetize the 
currency notes above some denominations. 
Reduce the rate of profits of the big companies 
and abolish and stop all sorts of super profits. 
Do not freeze the wages and deafness 
allowances. Income-tax arrears should be 
collected in an earnest manner. No man should 
be spared. Ever) one should be put in the dock 
and jail so that the arrears can be collected 
within a    vear   or   two.       At   least   Rs.   
.">00   crores 
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[Shri Sanat Kumar Raha] art due from 
these big people and sharks. When the nation 
is in crisis, you are not collecting them for 
national crisis but you are creating further 
crisis. With these words,   Sir,   I   object   to  
this   Bill. 

SHRI D. D. PURI (Haryana): Sir, this is 
another step, a wrong step, that the 
Government has taken for a right and laudable 
objective. Sir, there is no doubt that the prices 
are rising at a very alarming rate. It is not only 
that but the rate of acceleration of the rise in 
prices is also accelerating itself. And, Sir, 
there is no light to be seen at the end of the 
tunnel. Inflation has to be examined in all its 
aspects. I will say only a ftw words. Wr must 
identify the problem before we can take steps 
to meet it. Although inflation is a global 
phenomenon, there are some local 
aggravations of this phenomenon and. Sir, 
above everything else, black money is a 
parallel economy which is the main problem 
that has to be fought, that has to be coped 
with. The steps, such as this Bill proposes, 
will only tinker with the problem and in 
certain aspects aggravate it further. Sir, I had, 
on an earlier occasion, described black money 
as a hydra-headed monster. This occurs in 
Greek mythology. They said that it had not 
only a large number of heads but each time 
you chopped off one head,   two  more  
appeared  in  its  place. 

SHRI SUBRAMANIAN SWAMY (Uttar. 
Pradesh): Was it a Ravan? When one was 
chopped   two  did  not  appear  in  its  place. 

SHRI D. D. PURI:     Ravan had only ten 
heads.   But  this  is  something  much   worse. 
And,    therefore,    they   say   that   the   other 
Greek  mythological  hero,  Hercules,  had  to 
fight   with   it   with   a   sword   in   one   
hand 
and   a   flaming   torch   in   another  and   had 
to sustain this fight for several years before 
the  monster  could  be slain. 

\ 
Sir, if there is any parallel m actual reality 

to this mythological monster, it is the black 
money, which is casting such a deep shadow 
on our economy. Its stran-gle-hold is 
increasing every day and the poor and middle 
classes and more and more upper-imiddle 
classes are groaning under the grip of black 
money in this country today. Government 
have to wage a ceaseless war otherwise this 
monster will eat us up  alive and along with 
all these steps 

that the Government are proposing, they must 
spell out clearly and unequivocally as to how 
they propose to deal with this monster. 

Sir, the recent raids and searches made and 
the small amount of money found is like the 
efforts of Lilliput to deal with this very great 
big monster. Nevertheless, these raids are 
welcome. I think they should be intensified 
and they should be made a little more 
widespread. 

Sir, Mr. Ranganathan, in an admirable 
maiden speech has advocated a voluntary 
surrender scheme specifying that if the vol-
untary surrender is made within first month, 
the retention would be 60:40 and if voluntary 
surrender is made in the second month, the 
retention would be 50:50 etc. Without being 
dogmatic about it, I would like to know the 
reactions of the Government to a scheme like 
ihis. But, a scheme of that character or of that 
description can be successful only if it is 
made perfectly clear that if at the end of the 
period black money is not surrendered 
Government will come down with a heavy 
hand ruthlessly and remorselessly upon those 
who still operate and keep black money. 

Sir, the other steps that the Government 
have taken, credit squeeze, interest hikes, etc., 
are also admirable steps. We read about them 
in the book and we copy them from some of 
the western nations. Again we seem to apply 
them indiscriminately. The point that I am 
making is that in so far as the credit squeeze 
and the interest hikes impair production they 
tend to make the entire exercise self-defeating. 
Where money is sought to be borrowed for in-
creasing inventories or for hoarding I think the 
squeeze should be applied at even more 
remorselessly than it is applied at present and 
the interest rates should be raised even higher 
than they have been raised now. But where 
tire end-product is a controlled commodity or 
an essential commodity or a commodity 
required for the life of the community in that 
case the hike in the interest rate, being an item 
of cost, is going to be passed on to the 
consumer. Therefore what I am stating is mat 
both the credit squeeze and the interest hike 
should be applied with a certain amount of 
discrimination so that where the product is  
essential   to   the  life of  the   community 
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its cost is not increased. Sir, it is nol realised 
that interest itself is increasingly becoming an 
item of cost and therefore the limited point 
that I am making is that the credit squeeze and 
the hike in interest rates are again right steps 
but the way they are being applied is 
inhibiting production and to that extent the 
exercise is becoming self-defeating. 

In regard to the present measure there is no 
doubt about the fact that it is going to affect 
the middle class, the lower middle class and 
particularly the honest retired Government 
servants and others. Now, the hon. Minister 
has stated that it will not dry up new 
investments because no new investment is 
expected to yield a dividend in two years. I 
have two points to make against this argument 
of the Government. Firstly, some companies 
require money immediately for modernisation 
and for expansion of their capacity; what will 
happen to them? The second point is trtat the 
promise of this being a temporary measure 
and being levied only for a period of one year 
or two years is never kept and these have 
always a habit of perpetuating themselves. 
There is no measure more permanent than a 
temporary measure by Government. If any 
industrial unit is to go into production two or 
three years hence it has to invest money today. 
Actually in these few days of this measure 
what has been the effect on the market and on 
new floatations? Nobody has been taken in by 
the assurance of the Government that it is only 
for two years, that it does not matter because 
in any case you are not going to get your 
dividend for two years. Ever since the 
Ordinance has come investments in industrial 
units have completely dried up. I wish to 
make a positive suggestion here. Instead of 
the present scheme, the scheme may be 
altered. Instead of one-third of the profits after 
taxes I suggest it may be changed to one-half 
of the profits after taxes or 15 per cent 
whichever is lower. I would like the 
Government to apply their minds and 
calculate the difference in distribution 
between the present scheme of one-third of 
the profits after taxes or 12 per cent whichever 
is lower and one-half of the profits after taxes 
or 15 per cent whichever is lower. The extra 
payment would be more than compensated by 
reinvestments in fresh floatations by new 
company and for expansion of the existing 
capacities which will increase production.    
The point 

I am making is very simple. There are two 
sets of calculations to be made by the 
Government, one under the present scheme 
and the other as suggested by me. To be able 
to pay 12 per cent a company has to make 90 
per cent profits because three times 12 is 36 
and 36 after taxes is 90 per cent before taxes. 
Few companies in any case will be able to 
make that. What I am saying is if the 
alternative I have suggested is adopted though 
more amount will be distributed much more 
would be ploughed in fresh investments by 
the existing companies for expansion and for 
modernisation the ultimate benefit of which 
we will be able to reap in the form of higher 
production. 

Now, I would draw your attention to the 
drafting difficulty that I have noticed in 
understanding some of the provisions of the 
Bill. Clause 4 authorises the payment of 
certain dividend, according to the scheme of 
one-third of profits after taxes, etc. What is 
creating difficulty for me is clause 7. Clause 7 
says: — 

"For a period of two years from the 
appointed day, no company to which this 
Act applies shall, except with the previous 
approval of the Central Government, by 
general or special order, make any   
distribution   out   of   its   assets." 

I do not quite know what is the meaning of 
the word 'assets' in clause 7. When ordinary 
dividend is distributed, it is done in cash. 
Cash is an asset of the company. Therefore, it 
seems to me that what clause 4 authorises, 
clause 7 takes away. Is there any other 
meaning to the word 'asset' • as it has been 
used here? It is meant to prevent distribution 
in species? Under the provisions of section 
205(3) of the Companies Act, the distribution 
of dividends can be made only in cash. It is 
meant to apply to companies in liquidation 
under clause 13 of this Bill? In any case these 
provisions do not apply to a company under 
liquidation. Does it mean distribution of the 
capital? Do they use the word 'asset' to mean 
capital? That would mean a reduction of 
capital and that is already taken care of under 
section 100 of the Companies Act. So, the 
connotation and meaning of the word 'asset' in 
clause 7 should be explained. 

In the end, I would say: squeeze credit by   
all   means;   hike   the   rates   of  interest 
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[Shri D. D. Puri] by all means; control the 
distribution of dividends by all means, but do it 
in a rational manner, not in this somewhat 
indiscriminate and blind manner, which is 
causing avoidable suffering to the lower middle-
class. It is also inhibiting production. In the 
meantime, come to grips with the monster of 
black money. 

the Government to a scheme like this. But, in the 
Chair] 
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SHRIMATI LEELA DAMODARA ME-
NON (Kerala): Sir, I support the Bill on 
restrictions on dividends of companies ami 
oppose the Statutory Resolution. We always 
en hoarse about curbing inflation. The 
Finance Minister has made it very clear that 
we arc going through a very grim period of 
econotnii difficulty. And any measure that 
goes a little way to curb inflation and help the 
country on to its economic progress will be 
beneficial  to the people. 

The Government is determined to try all 
measures and this is part of a package plan. 
Members had raised many points with regard 
to the hardships that would IK. caused to small 
shareholders, widows and others. I wish to 
ask whether any stat i s t i c  have been taken as 
to how many widowi and poor people have 
shares in these big companies. Even if thev 
had bad am shares, the) would have sold them 
by now because thev have been going through 
such economic difficulties d in ing  the last 
couple of years. Sir, I feel that these 
companies, on whom these restrictions are 
being placed, arc companies which have 
large profits. The hon. Member gave some 
figures about the large amount of profits thai 
are even going out: of this country bv way of 
dividends. It is onlv proper that while we are 
going through this very hard period, we put 
restrictions on this money and use it for 
developmental purposes. To add to all our 
problems, we have floods and drought now 
which will add to our difficulties next vcar. 
This is a rest r ic t ion for a couple  of years 
to see that some amount is accumulated. They 
sav that 

it will he Rs. 60 to Rs. 70 crores a year and 
d in ing  the Fifth Plan period, it will be   Rs.   
300   crores. 

SHRI U. K. LAKSHMANA GOWDA 
(Karnataka):   It is only for two years. 

SHRIMATI LEELA
 DAMODARA 

MENON:   AH right,   for  two  years it  will 
c i i n ic  to a maximum of Rs. 150 crores. and   
Rs.   130   crores   put   in   for   productive 
purposes would lie useful to that extent. In 
other countries, when there is a price increase,   
it  is  to  some  extent  levelled  by  a 
v.age  im rease. 

Hut in a poor country like ours where it is 
impossible to increase the wages to the extent 
the prices rise, we have to find some method 
especially when there is un-i - i ip lovi i ient  
and under-employment in our land. I t h i n k  
ii is helpful to some extent. It is like the 
quality of mercy. It helps him that gives and 
helps him that takes. I congratulate the 
Finance Minister for bringing forward this 
measure also as a part of this project. 

I was going through the various clauses of 
the Bill. I do not want to take much tune of 
the House. But I do feel that the fear that it 
will affect the poorer sections is unfounded. 
This will also be a restriction on conspicuous 
spending. These dividends are taken mostly 
by the richer sect ions of the people who 
again spend them on conspicuous 
consumption. To that extent, conspicuous 
consumption will hi- prevented at least lor 
two years. This is no restriction on 
ind iv id ua l  freedom and rights. This is only 
a temporary phase. I think it will be good that 
:i c e r t a i n  restriction on spending is 
maintained to some extent and some amount 
of savings mentality is also created in people 
who have money so that that money is not  
spent. 

Some hon. Mcmb. rs said that the inflow of 
money into the country is not to that extent 
and inf la t ion is not created because of that. 
1 am not an economist. I do not i \ ; i u t  to go 
into the details of it. But 1 do know that so far 
as our country is concerned, when there are 
goods and when there are not sufficient 
people to buy, then naturally the prices will 
come down. Therel'oie. if there  has not been 
sufficient inflow of money into the market, 
then it would have brought down the prices. 
There 
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is money, black or white, which is coming 
into the market, rherefore, even this res-
triction is reasonable. 

In this connection, 1 want to raise a point. 
So far as our public enterprises are con-
cerned. I think a white paper should in 
issued about the mam* i of their function-
ing. We ate thinking of large establishments 
which declare high dividends. But when 
people's mone) is pul into thrse big irsc. 
villi's of expenditure, we should also like to 
know as to how and why they do not issue 
dividends. Some of them have been 
functioning for a number of years and they 
have not declared any dividends. More than 
-J00 a ores have been pooled and only 7 
lakhs of rupees have been shown as profit. 
Why should we not be able to utilise the 
profits of our publ ic  sector companies for 
rcpooling them into more and mow 
productive enterprises? Why should we not 
sec how and why this money is not forth 
coming so that along with those big indus-
trial concerns in the private sector, out 
public sector industries also contribute 
tJicir share  for   the   welfare  of  this  
country? 

Sir, I congratulate once again the Finance 
Minister. 1 have only one submission to 
make. If this measure helps the housewife to 
reduce her standing in queues in-front of the 
ration shop in order to collect cloth, grain 
and essential articles, I t h i n k  the women 
of this country will thank the Government 
for the measure that they have taken. 

SHRI SASANKASEKHAR SANYAL 
(West Bengal): Mr. Vice-Chairman, Sir, 
may f draw' the attention of tin- House to a 
question of law involved in this matter? The 
Minister is not listening to me. I am raising 
a question of law. Ordinance No. 9 is made 
to repeal Ordinance No. 7. Ordinance No. 9 
has been promulgated with the explicit 
object of repealing Ordinance No. 7. One 
Ordinance cannot repeal another because 
under article 372(1) of the Constitution, 
ordinarily a statutory Act is supposed to be 
pennant nt unless it is either altered or 
amended or repealed. But so fat the 
Ordinance is concerned, a self-contained 
provision is there in article 123(1)(2). The 
life of the Ordinance inns out six wee ks 
after the commencement of the Parliament 
unless it is terminated earlier by a resolution 
of both Houses of Parliament. It can even be   
terminated   earlier   under   article   128(2) 

(b), namely, withdraws! of Ordinance. So, ibis 
repeal is redundant, superfluous and in-
operative. I am making this point as a humble 
student ol law. H Ordinance No. 9 is 
inoperative, then Ordinance No. 7 with its 
clumsy, deceptive and diffused definition ol 
'net profit' may Have been by-passed b) Wily 
Conip.iii; because the t ransac t ions  that 
may have b en made mav not be hit by the 
present law. In between the (itIi of July and 
effectiveness of this law, if transactions are 
made which will not be- go, i ed by Ordinance 
No. 9, then things will he. nine useless. 

I lure i-- another matter. Everybody has 
spoken about two years. This delusion has 
been dispelled. We are here- for more than 2.5 
years. In the course of this independent period 
oi 2.") years, we have already had emergenc) 
Eor ten years. In 1962 China, 1965 Pak. and 
1971 again Pak. That emergency is still 
con t inu i ng .  Don! VDII agree that it is 
unfortunate that a country of 2a years standing 
as free India should have in vears ol 
emergency? Emergenc) i t s e l f  is a Blatter 
which contributes to inflation, economic: 
distress,  mounting rise in prices and 
liquidation of ordinary assets. There will be 
excitement inside, hunger, starvation and 
unemployment. In the name of emergency the 
life of this legislation will be prolonged front 
time to time because when MISA or DIR was 
brought forward there were assurances given 
that it was onlv for a limited period. But they 
are still continuing. Sir, Gresham's Law said 
that bad coin pushes out good coins fiom the 
market. According to our Indian political eco-
nomy of the present day, white earned money 
is cornered and it is placed at the altar of the 
hidden money which is the black money. II 
this is the posi t ion,  then where do we stand 
in this situation ol inflation? Who has caused 
this inflation? Our administrators are the same 
from the davs of independence. Thev took to 
deficit financing at a (antastic scale. 
Sometimes it is welcome. But there must, be a 
caution. 

The Britishers left out rupee on a oat value, 
with reserves also. But now w< absolutely 
bankiupt, and this deficit financing has 
brought us to the brink of the whole thing. 
The treatment which is proposed is at the 
wrong end, because von have taxed and taxed 
and taxed us beyond c a p a c i t y ,  and this 
tax amount is mote than the  total   amount   
w h i c h    is  earned  by   the 
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[Shri Sasankasckar Sanyal] working class 
today. Where do we stan.in.I? Then, you 
freeze the wages. Von freeze allowances. You 
freeze dividend. That is to say, yon are 
crippling the circulation of dean money. What 
is the cause of black money from the 
Government side? You We keeping the entire 
held open lor black mai bfl and black money. 
White money is being squeezed into a 
otwner>. Is this the position which tan be 
contemplated in dfr niouau'c and socialist 
state of things? There is stagnation in 
production. If stagnation in production goes 
on, if the consume* fails to purchase the 
essential commodities, il tmi deprive us of the 
vital necessities) then by taxing at one end 
and axing at the other, between the two, the 
entire nation is sandwiched and is crushed, 
This should be visuali/eil  .  . . 

DR. K. MAI HEW KURIAN (Keiala):  
Minister for Taxing' and Minister for •Axing" 
. . . 

SHRI SASANKASEKHAR SANYAL: 
There is also the Minister for Co-Axing . . 

(Interruptions) 

Foodgrains price is being increased, wheat 
price is going up, Vanaspati going up, sugar 
going up . . . Nothing is coming down. The 
black marketeers, the monopo lists, the 
traders, these hawks, arc being given extra 
amount through all these channels. And we 
are saying: C.niibi Hutao. How? You are 
coring anemia by blood letting. You would 
remember, Sir, that Sir Edmund Burke 
remarked at the time of impeachment of 
Warren Hastings: You are treating anemia by 
blood letting. Sir, the hands of the clock are 
being turned back. You are giving licences 
and Letters of Intent to the people who enjoy 
black money and black marketing. And von 
are now upon 292 companies. Two hundred of 
these arc UT\ big. These 211(1 will get 50 
crores per year. What will they do with it? 
Will litis money be put in cold storage? Will it 
be sleeping under the blanket? I ' l i e ic  are 
other companies, ninety companies, cemem 
manufacturing companies, fertilizers com-
panies, which are not getting the benefit. Thev 
remain while thev were. There are middle 
class people who have got shares. They invest 
and re-invest. You compel them to hide. Non 
disclosure of dividend will deprive self-
employed professionals, of security for loans. 

Then, I have been talking of demonetisation 
for the last ten \cars, starting in Wesi Bengal. I 
agree with Chavan Sahib that demonetisation 
is not the whole remedy. I know. But 
demonetization is a catalytic agent You lake 
all steps lor encountering inflation and then 
also demonetize. But you are demonetizing 
white  and clean money. 

Production is going clown. Therefore, Sir, 
I will make a constructive suggestion for 
whatever it is worth. Naturally, from an 
experienced man like me, one would like to 
know what my suggestion is. The prime 
Minister very often says that there should be a 
consumers' resistance. 1 want the Prime 
Minister to take a lead. You dehoaid black   
money  and   you  dehoaid   foodgrains. 
II she takes the lead, then the entire: coun-U\ 
will follow the lead. Then there should be 
dehoarding of consumer goods. We cannot 
allow our people to be below sub-standard. 
More of production and more of 
rationalisation of prices—these factors should 
work together. Then there should he recovery 
of the evaded tax which was ini t ialed and 
found out by the Wanchoo Committee. If the 
Prime Minister lakes the lead, the entire 
country will follow her in a non-violent 
manner. We can grab from the hidden pockets 
and jackets of these sharks the hidden black 
money, the hidden foodgrains, the hidden 
consumer goods and all ihe other things. 
Otherwise, Sir, it is socialism made easy. Ihe 
monopolists have been fertilised and we, the 
poor people, are sterilised. Therefore, there 
should be no   more   of   such   things. 

SHRI    U.    K.    LAKSHMANA   
GOWDA: 

Mr. Vice-Chairman, Sir, first of all, I would 
like In support the arguments of my friend, 
Mr. Shastri, who argued thai there was no 
necessity to bring forth 11 lis measure as an 
ordinance. In the statement of objects and 
reasons, ii says: "In order to deal urgently and 
effectively with the mounting pressure of 
inflation, it became necessary for the 
Government to take a number of measures." 
After all, a couple of weeks mould not have 
very much mattered. There was no ntcessitj to 
bring forward the first ordinance- -Ordinance 
No 7—in which lhr\ themselves were not 
clear whether this limitation of dividends to 
one-third of profits was before taxation Ol 
after laxa l ion .  Thev were   not   themselves   
certain   whether   it 
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should be 12 per cent or less than 12 pel 
cent. Within two weeks, they came out 
with  an ordinance—Ordinance No. 9. 

1  do  not  know,  Sir,  how  the  lion,  
lady Member   on   the   other   side   could   
congratulate   the   Finance   Minister   twice   
for   I Ins. 1    think    the   first   
congratulation   was   foi bringing forward 
Ordinance No.  7 and  the second 
congratulation was for amending the hist  
ordinance  and   bringing  forward  Ordi-
nance  No.  9.  I  am sorry  that she tlid  not 
come forward with the third congratulation 
to  have   brought   this  out.   I   am   sorry   
1 cannot support  her in giving kudos to the 
Finance Ministry. According to this, what 1 
see   is   that   the   original   in tent ion   
was   to limit  the dividends  to   12",',.   I   
know   there have   been   many  arguments  
as   to  wlicthei Ihere   were   am   
companies   w h i c h    paid    12 per  cent  or  
less.  Some  people  might   have paid   less   
and   purposely   they   might   have reduced   
the   apportionment     for   dividends and 
put  larger amounts  to  reserves.  Whatever 
it is, there were companies which were 
paying   12   per  cent  or   more  dividends   
to the shareholders.  It is not a tact that all 
these   shares  are  cornered  or  held   by  
large groups.    The    investment   pattern    
is   such that in the case of widely held 
companies, thousands and  thousands of small  
investors are there.    They   invested   their   
money   in shares  which   was  very  
legitimate and legal for   them   to   do   
because   the   Government supported  these  
companies,  and  the  mixed economy   was  
accepted   and   the  growth   in the   
corporate   sector   was   encouraged.   So, 
many ol  these people, thousands of people, 
had invested money and they were thinking 
of  getting   10   per   cent  or   12   per  cent   
on their   investment.   The   very   same   
Finance Ministry which thought it fit  to 
raise  (he interest  on  deposits   from   (i   
per   cent   and 7   per  cent   to   10  per  
cent  or  even   more, has   brought   it   
down   to   less   than   12   per cent.   The   
people  who   had   good   faith   in the   
Government   invested   in    the   ventures 
with a  hope   to get  12 per cent and  it has 
mm   ban  brought  down  to less than 12 per 
cent.   As   per   the   first   ordinance   
limiting dividend   to   33-1/3   per   cent   
before   taxation, there were some 
possibilities of getting at   least   12  per  
cent.   Now   that  it  is  said that  limitation   
of dividends  to  33-1/3  per cent    after    
taxation,    in    most    cases,    the dividends   
are   nowhere   near   12   per   cent. In   
cases   of   large   companies   it   has   come 
down   to  4   per  cent  or   5   per  cent.   
And if   you   take   into   consideration   the   
-hares 

which    have   been   bought   at   a   premium 
value,   and  even   if  a   share  of   Rs.   100  
was bought   at   Rs.   201),   u l t imately ,    the   
person who  invested gets only G  per   cent.  I 
don't t h i n k    it   is   fair   and   I   don't   think   
these measures are in am  way going to solve 
the problem ol inflation in this country. I think, 
this is a Mm ni  token gesture. When they were 
bringing in ordinances of wage freeze, etc., 
they wanted to sav  that they are fleecing the  
ni her   people  also.   But  the  people  who 
suffer   most    aie   the   small   investors,    foi 
whose   benefit   the  Government  is  supposed 
lo   have  come  oul   with   all   these  
measures. Certainly,  this has not  helped  the 
small investors.   And   as  lias   been   argued   
here,   no-borlv   knows as to what is going to 
happen to   this   money   wh i c h    is   
supposed   lo  accumulate   with   the   
companies.   The   amount which   has   been   
saved   is   supposed   to   help in  the credit 
scpiee/e so that the companies do  not  have   
to   relv   on   banks  for  getting any   moncv   
for  developmental   ac t iv i t ies   of the   
company.    But.   it   is   upset   by   what they   
are   going    to   get   out   of   it.    I    am 
afraid the hope  that thev are going to realize   
Rs.    150   crores   in   a   year—I   do   not 
know, how—might belie the facts. If i nves t -
ment   in   the  corporate  sector  is  to  be in-
creased and if the dividends are going to be 4   
per   cent  or  5   per  cent  or  8  per  cent, what 
is going to be the investment patternr So many 
new ventures arc coming in. Now there   have   
been  cuts  on   I he  one  side  and on  the 
o thei ,    there  is  the  liberalization of 
l i cences   in  order  to  get  more  companies  
to come  in  and  in  order  to  increase  produc-
t ivi ty ,   so  that production increases and  the 
consumer prices will go down and inflation 
will  be  brought down. With  this measure, 
who is going to invest? In the first instance, 
with   the  rise  in   the  cost  which   has   been 
unchecked, people find it very hard to save 
anything and investment.  And this measure is   
another  disincentive  for   any   investment in  
the corporate sector.   It  is not going to help 
that at all. 

While just making a passing reference to 
the other ordinances, I may say that they 
expect to collect Rs. 450 crores by freezing 
the increases in wages and also 50 pet cent of 
increases in the clearness allowance. By 
adding the compulsory deposits, etc. it comes 
to Rs. 700 crores, and 11 per cent interest is 
going to be paid. I really wonder, particularly   
with  reference  to what  my  friend, 
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[Slui U. R. Lakshmana Gowda] 
Mr. Sanyal, was saying here about the con-
tinuance o£ emergency, whether the Government 
will be in a position in another three years hence 
to repay the money at all. So, I am not in the 
least certain that this is going to help in fighting 
the Inflation in this country. And I am certain 
that this is no! going to gi\c any desirable effect, 
which they ha\e widely publicised, that this is 
going to be one of the anti-inflationary measures. 

Sir. so much has been talked about unearthing 
black money and other tilings. Till now all these 
measures have been restricted   only   to   what   
lias  been   legally 
deposited and legally kept. There have been 
some suggestions made yesterday and some 
today. The only thing which the Government is 
doing is that it is continuing these raids. I do not 
know to what extent they aie going to be 
successful and how ninth they are going to get 
out of it. There have been some suggestions 
regarding voluntary disclosures made here which 
deserve considerations. 

SHRI 15. RACHAIAH (Karnataka): What is 
your suggestion? 

SHRI U. K. LAKSHMANA GOWDA: My 
suggestion is that lbey will have to give 
considerations to several suggestions already 
made here and not only these anti-inflationary 
measures they have proposed. They will come 
back in another six months with some more 
ordinances which also the) will think will be 
necessary for lighting this inflation. At one time 
demonetization wai suggested. For whatever it is 
worth, it could also have been tried. When we 
have tried MI many things, why not try that also 
and exhaust another trial. I am very sorry, Sir, it 
is not possible to support this Bill particularly in 
view of the fact that this is mentioned as one of 
the anti-inflationary measures.   Thank you. 
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Out of Rs. 38 lakhs of tour expenses for the 

Ministers during the year 1973-74 about Rs. 
25 lakhs were spent on foreign tour by the 
Prime Minister. The foreign tour to 
Yugoslavia and other countries was neces-
sitated in the country's interests and Rs. 25 
lakhs were spent only on the foreign tour. 
Normally speaking not more than Rs. !0 lakhs 
are spent for tour expenses. I made it dear 
before newsmen—I had called, the newsmen 
specially for this purpose—that die Ministers 
do not get any benefit out of tours. 

SHRI MAHAVIR TYAGI: The point is . . . 

SHRI F. H. MOHSIN: Mr. Mahavir Tyagi 
was once a Minister and he knows about it. If 
a Minister travels from here to 

13—16 RSS/ND/74 

Bombay   the   incidental   expenses   are   
only 
Rs. 10 but as Members of Parliament they 
cret a (iiarter of the air fare. And the daily 
allowance that we get if we go on an official 
tour to Bombay is only Rs. 28 whereas a 
Member  gets  Rs.   51. 

SHRI .MAHAVIR TYAGI: What is the 
cost  of  air-conditioning  and  air   fare? 

SHRI F. H. MOHSIN: You also get air 
journey. In the sarin- wav we also get air 
journiv. The main point is it is not at all 
profitable. Mr. Mahavir Tyagi was once a 
Minister and how much benefit he got out of 
it he must be  knowing. 

SHRI MAHAVIR TYAGI: I used to travel  
in   third  class when   I  was Minister. 

SHRI N, G. GORAY (Maharashtra): As 
soon as you reach the aerodrome there is a car 
waiting for you while for me from airport to 
Dadar I have to pay Rs. 20 for the taxi. You 
go free. 

SHRI F. H. MOHSIN: Members are paid 
T.A. for the journey from airport to residence. 
You can claim T.A. for that. 

SHRI MAHAVIR TYAGI: Mahatma 
Gandhi loured the whole of the country but he 
never spent so much. 

SHRI F. H. MOHSIN: In any case J can 
prove to the Members that Ministers do   not  
get  any  benefit out  of  tours. 
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THE VICE-CHAIRMAN (SHRI BIPIN-

PAL DAS): I shall first put the Resolution to 
vote. The question is; 

"That this House disapproves the Com-
panies (Temporary Restrictions on Divi-
dends) Ordinance, 1974 (No. 7 of 1974) and 
the Companies (Temporary Restrictions on 
Dividends) Amendment Ordinance, 1974 
(No. 9 of 1974) promulgated liv the 
President on the 6th Jtilv and the 15th  July,   
1974,   respectively." 

The motion was negatived. 

THE VICE-CHAIRMAN: I shall now put  
the Motion  to vote.  The question  is: 

"That the Bill to provide, in the interests 
of national economic development, for 
temporary restrictions on the power of 
certain companies to declare dividends out 
of profits and for matters connected there- 

with  or incidental  thereto,  as  passed  by 
the Lok Sabha,  be taken into considera-
tion." Die   motion   was   adopted. 

THE   VICE-CHAIRMAN   (SHRI   BIPIN-
PAL   DAS):    We   shall   now   take   up   
the c lause  by clause consideration of the  
Bill. 

Clauses 2 to 16 stand part of the Bill. There  
are  no  amendments. 

' 
SHRI D. D. PURI: Sir, I want to speak on 

clause 7. The lion. Minister has not replied to 
it. I do want to make that point. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You cannot speak at this stage. 
Why can't you speak at the Third Reading 
stage? 

SHRI D. D. PURI: I have to seek an 
explanation   on  clause  7. 

THE   VICE-CHAIRMAN   (SHRI   BIPIN 
PAI. DAS): You can raise it during the Third 
Reading stage. Third Reading is meant for it. 
Anyhow, carry on. 

SHRI D. D. PURI: Sir, as I stated, clause 4 
authorises payment of dividend tinder  certain   
restrictions.   Clause   7  says— 

"For a period of two years from the 
appointed day, no company to which this 
Act applies shall, except with the previous 
approval of the Central Government, by 
general or special order— 

(a) make any distribution out of its 
assets;" 

The word here is 'asset'. After all, dividend 
is to be paid in cash, cash is an asset. I would 
draw your attention to this very loose 
interpretation of the word 'assets' given by the 
Government. In an earlier Bill about the 
Alcock Aslidoun Company Limited, 
Government expressed the view that it was 
doubtful whether the asset included book 
debt. Now, the lion. Minister lias not tried to 
explain this. If cash is not an asset, how can 
any dividend be pa id?  And section 205(;!) of 
the Companies Act lavs down that all 
dividends will be paid in cash; otherwise, it 
will not be distributed. Yet, if -cash is an 
asset, the dividend authorised by clause 4 
cannot be paid under clause  7. 
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The other eventuality is, is ii meant to apply 
to companies in liquidation for the 
distribution of. asset? Clause 13 takes care of 
it and says that it does not take into account a 
company which is being wound up. Is it 
meant to prohibit assets? Does it mean 
distribution of capital? Obviously, ii does not 
mean that because any payment or 
distribution of capital means reduction of 
capital and it is taken care of by section 100 of 
the Companies Act. What is the meaning of 
the word assets' as used in clause 7(a)? I wish 
the lion. Minister explained it. 

SHRIMATI SUSHILA ROHATGI: Sii, the 
provision in clause 7(a), viz., restricting any 
distribution "out of its assets" was meant to 
prevent any attempt to circumvent the 
provisions in the Bill to curb the distribution 
of profits by way of dividends in any manner. 

SHRI D. D. PURI: This means that even 
dividends authorised bv clause 4 you cannot 
distribute without authorisation from the 
Government. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Mr. Puri, you may be satisfied or 
you may not be satisfied. She has i eplied. 

The question is: 

"That clauses 2 to 16 stand part of the 
Bill." 

The  motion  was adopted-Clauses 2 to 
16 were added to the Bill. 
Clause 1, the Enacting lot inula and the 

Title were added to  the  Bill, 

SHRIMATI SUSHILA ROHATGI: Si:, I 
move: 

"That  the  Bill   be  passed". 

The question was put and the motion Was 
adopted. 

THE   PAYMENT   Ot    BONUS   
(AMENDMENT) BILL, 1971 

THE MINISTER OF LABOUR (SHRI R. 
V. RAGHUNATHA REDDY): Sir, with youi  
kind permission, I beg to mo\e: 

"That the Bill further to amend the 
Payment of Bonus Act, 1965, be taken into 
consideration." 

This is a very simple Bill and I shall not take 
much of the time of the House. The House is 
aware that the Payment of Bonus Act, 1965 
(21 of 1965) was amended in September, 
197.'! to provide, inter alia, for the payment 
of a minimum bonus in respect ill the 
accounting year commencing on any day in 
the year 1972 at the rate of 8-1/8 per cent of 
the annual salary or wage of an employee. It 
was thought at that time that the final report 
of the Bonus Review Committee would soon 
be in Government's hands, and the 
Government would be in a position to 
undertake a comprehensive amendment of 
the Act. However, it has not been possible 
for the Committee to submit its final report 
so far. Meanwhile, bonus lor the accounting 
year commencing on any da\ in the year 
1973 has become due. It is, therefore, 
considered necessary to amend the Act again 
on the same lines as was done last year. The 
Amendment Bill lias been introduced for this 
purpose and 1 would request the House to 
take it into consideration. As I submitted 
earlier, it is a very simple Bill and also a 
very non-controversial Bill. 1 hope Members 
will agree to the passing of the Bill without 
much discussion even. 

The  question  was  proposed. 

SHRI KALYAN ROY (West Bengal): Sir, 
I agree with the lion. Minister that the Bill is 
rather simple. So I would be brief. M) first 
point is that we only see our lion. Minister of 
Labour when moving this very simple Bill. 
Otherwise, his existence is totally unknown 
to the rest of the people. My question is: Is 
he there in the treasury bene li entrusted only 
with the job of moving simple Bills, when 
such complicated things are happening 
outside concerning the working class? With 
regard to these other things, complicated 
things, which affect each segment of the 
working class, the Labour Minister has been 
assiduouslv kept out of the arena. In other 
words, we regret to say that in the last li 
years, if any Ministry has been totally 
devalued, it is the Ministry of Labour. People 
do not know whether there is any Minister 
and, if so, who that Minister is. 
(Interruptions) I am only unhappy about it. I 
do not know whether you would have got 
more if you had been apprenticed to Dr. 
Swamy. Dr. Swamy is too arrogant to claim 
that, for the rest of the country do not  share 
that 


